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(c) and ((d) The· propout to decadre poetI of CHS 

under labour Welfare Organisation Is currently under 
consideration by the Government. 

Inwlligation conducted .Inat Romeeh 8harInt 

1587. SHAI JANG BAHAOUR SINGH PATEL: 

SHAI PAITHVIAAJ D. CHAVAN: 
SHAI U.V. KRISHNAMRAJU: 

SHR1" AJAV CHAKRABORTY: 
PAOF. P.J. KUREIN: 

SHRIMATI GEETA MUKHERJEE: 
SHAt C. KUPPUSAMI: 

SHAI ASHOK NAMDEOAAO MOHOl: 
DR. BIZA V SONKAA SHASTRI: 

SHRI VtJAV GOEl: 

Will the Minister of HOME AFFAIRS be pleased to 

state: 

(a' whether investigations are being conducted In the 
case of Romesh Sharma's links with Dawood Ibrahim, 

Politicians, lSI, Reflance Industries UmJted, Bureaucrats 
and Police officials and brain behind Bomb8y 'type bomb 
blasts in Delhi; 

(b) if 50, the det. and outc:Qme thereof; 

(c) the valUe of property and docwnenIa eeIzed duItng 
the raids; and 

(d) the steps taken by the Government to repatriate 

Dawood Ibrahim to India? 

THE MINISTER OF HOME AFFAIRS (SHRI l.K. 

ADVANI): <a) to (c) Romesh Sharma was arrMted on 
21.10.1998. This was followed by searches in the houH 
and, during the next few days, 15 C8I88 were regIItered 

against him. Of these, 13 cases are under inveetigation 
of Delhi Police whereas the remaining 2 cues have been 
transferred to the CBI for investigation. The enquiry Into 
the nexus of Romesh Sharma with the etMnen1a of the 

UndelWOrid and the others, in an Its rwnIficaIiona. has 
al80 been entrusted to the CBI. 

During the 8earche8 at Romeeh Sharma'. houM, 
ctocumenl& ".,..w.g to at leMt 11 properties In DelhI 
and 5 In Bombtly were found. In addition, 14 care, 

impot'IIId liquor, ..".. .... , '14 ttYe c.rtrtdgee of .32 
bOre, jewellery,· gold crockery and other prectous 
omamenla were recovered. A ium of AI. 11.00 IIIkhI '" 
CIIh. Iharee worth As. 1.00 crore and FOR for AI. 23.50 
IIIIthI were Il1o recovered. 

(d) Dawood ibrahim Kaakar is an abIoondIng ac:cuaed 

in Bombay bomb bIut cue which lapending triel In the 

o.tgnated Court, Mumbai. On the requ.lt of the 

prosecution, the Designated Court..... declared him a 

proclaimed offender In the c.... Efforts to arrest Dawood 

Ibf'ahIm Include Ia8ue of a Red Comer Notice against 
him by the Interpol, Lyons and anachment of five 

propertlea belonging to him by the OeaIgnated Court. In 

addition, requestl were made to Governments of U.A.E. 
and Pakistan for repatriallon of Dawood. ibrahim and other 
accused who we ... reported to be In VAElPakistan. The 

Government of Paklatan hal deniedlhelr presence In 

thai country. However no repty hM been rwcetved horn 

the Govemment of UAE In this regard. 

1588. PROF. AJIT KUMAR MEHTA: 

SHAI. RAJeANSHI MAHTO:" 

Will the Minister of HEALTH AND FAMll V WELFARE 

be pIMHd to ... te: 

(.) ~ the attention or the Govemnwtt hu been 

drawn to a news-Item captioned 'Safda~ang HoapItJI 

Waste Retums to Market" appeared In the Times of I~ 

dated May, 22 1888; 

(b) if 80, whethel any enquiry haa be«l conducted 
by the Gcwemment In thia regard; 

(c) If 80, the detaIia thereof; 

(d) H not. the re8lOnl therefor; and 

(e) the steps taken to cIsIodge !he racket? 

THE MINISTER OF STATE OF THE MINJSTRV OF 

HEALTH AND FAMILY WELFARE (SHR' OALIT 

EZHll.MALAI): (I) V .. , SIr. 
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